
Rajappe Besappa Vs. Divnl. Rly. rianeger, S.Rly. 

r'lysore & anr. 
To 

S. 	 REGISTERED 
CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

Commercial Complex(BDA) 
Indira Nagar, 
BANGALORE— 560 038. 

\- (k 

Dated 14' NOV 1986 
—j 

WP No, 	6145122.._ - 	-- 

Applicant 

1.The Divnl. Railway Manager, 
Southern Railway, 
I'lysore Divn. 
MYSOPE. 1. 

2,The Asst. Eqgineer,(A—Suh.Diun.) 
Southern Railway, 
BANGALORE CITY, 
BANGALORE, 

3.5.G. Bhat,(Advocete for Appint.,) 
16E—Post Office Road, 
Vijeyana9at, 
BANGALORE—lO. 

4,Shri NS Srthivasan, 
Central Govt. Stng. Counsel, 

/ High Court Bidge., 
BAN GALORE—I. 

SUBJECT: Sending copies of Order passed by the Bench in 
Application No._ ieo/es(ij - 

Please find enclosed herewith the copy of the Order/ 

pasaed by this Tribunal in the 'above said Application 

No, 	180186(T) 	on 	24-10-86. 

- 	

SE c'r I ON 0 EF('C ER 

End, as above. 	
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IN ThE CENTIIAL ADMINISTHATIVE 
TIIEUNAL ADDITIONAl. I3ENChI, 

flANcALOIE 

Order Sheet (contG) 	
/ .-(j s(8ô/ 	(r) 

Date 	 Office Notes 	
I 	

Orders of Tribunal 

P (vçJJLF-R 
24/30,136 	0DP 

Ap9iicTt by Shri Vishnu Bht 

for Shri S.G.Bhat. Shri A.N. 

1'enuaOpal for Shri N.S.Srinivasan 

a:ears fo: the r 

The facts of the case aid the 

cuestion o1 1ev tHat arise for 

deterrnintion are sirrjler to 

W,P.No. 4490/80 decided on 
I 

12th March, 1931 by 1121irnath J 

(as his lordship then was) in 

Venketare\ra Venkatapja Vs. 

D)V] sicioej. RaJ':ay .:enac r. 	For 

to vor'' reaoo 5 STatea ln 

Veatareya Venkateopa's ce, 

.e crash tHe r 	roe: order of 

vorsion. But in th circunlstErces 

if -the case, v.c- direct the parties 

to bear the costs. 
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C;.AL A1iML. .IVE TRIBU.t 
ADBITI0A1 BENCH 
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